
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application no. 215/2022 

IN THE MATTER OF: 

Aashish Sardana 
... Original Applicant 

Versus 

M/s Vatika Ltd. &Anr. 
. ...... Respondent 

REPORT ON BEHALF OF THE JOINT COMMITTEE OF SEIAA 

HARYANA, DISTRICT MAGISTRATE GURUGRAM & HARYANA 

STATE POLLUTION CONTROL BOARD, IN COMPLIANCE OF 

ORDER DATED 12/04/2022 

MOST RESPECTFULLY SHOWETH:-

1. This Hon'ble Tribunal has taken cognizance of the 

application of Sh. Aashish Sardana and during the hearing on 

12/04/2022 has ordered that: -

"1. Grievance in this application is against illegal construction in 

Village Sikhopur, Tehsil and District Gurugram by M/s Vatika Ltd, 

Gurugram. According to the applicant, the project in question 

Page 1



requires Environmental Clearance (EC) for which R-1 itself filed an 

application on12.10.2016. Though EC was recommended, it has 

not yet been granted, as shown by the website. Thus, according to 

the applicant, ongoing construction of the project without prior EC 

is in violation of Notification dated 14.09.2006. 

2. In view of averments made in the Application, we find it 

necessary to require a joint Committee comprising of SEIAA 

Haryana, State PCB and District Magistrate, Gurugram to 

undertake visit to the site, interact with the stakeholders and give 

a report to this Tribunal. Based on facts found, the statutory 

regulators may take remedial action in the matter. If the 

Committee finds that construction is going on without requisite 

EC, on such fact being verified, the District Magistrate may ensure 

that further construction does not takes place. State PCB will be 

the nodal agency for coordination and compliance. An action taken 

report may be furnished within two months by email at judicial-

ngt@gov.in preferably in the form of searchable PDF/ OCR 

Support PDF and not in the form of Image PDF". 

2. In compliance of the above order Chairman, SEIAA Haryana 

nominated Sh. V.K. Gupta, Chairman, SEAC, Haryana and 

Dr.Rajbir Singh Bondwal, IFS (Retd.) Member, SEAC to represent 

SEIAA in the Joint Committee. District Magistrate, Gurugram 

appointed Smt. Ankita Chaudhary, IAS, SDM, Gurugram to 

represent the District Magistrate, Gurugram. 
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3. The team comprising above-cited members i.e. Sh. V.K Gupta, 

Dr. Rajbir Singh Bondwal, Smt. Ankita Chaudhary along with Sh. 

Sandeep Singh, Regional Officer, HSPCB, Gurugram Region (S) 

and Sh. Divyanshu, AEE, HSPCB, Gurugram Region (S) visited the 

site on 04/07/2022. It was observed on the site that there is one 

tower with extended basement and raised/constructed from 

ground level to 11 floors (Copy of site photographs is attached as 

Annexure-Rl). There was no construction activity going on 

during the visit. Further it seems that some demolition activity has 

been carried out in the recent past adjacent to basement level of 

one constructed tower where traces/debris of demolition was 

observed (Copy of site photographs is attached as Annexure-

R2). At present total built-up area of the project is approximately 

10500 Sqm, same is also attached as enclosure-8 in the 

representation submitted by PP i.e. M/s Vatika Limited. 

4. Project Proponent M/s Vatika Limited submitted a 

representation (attached as Annexure-R3) in the office of 

Regional Officer, HSPCB, Gurugram Region (S) on dated 

11.07.2022, which project proponent has described the sequence 

of events since submission of their application for Environment 

Clearance (EC) online on 12.10.2016 at MoEF&CC Portal vide 

Proposal No. SIA/HR/NCP/59619/2016 under Category 8A of EIA 

Notification 2006 for built-up area 43862.113 Sqm. The PP has 

stated that Project was considered in the 147th, 148th, and 150th 

meetings of the State Expert Appraisal Committee (SEAC) held on 
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31.01.2017, 14.02.2017 and 07.04.2017 respectively, and in its 

150th meeting, SEAC recommended the Project with Gold Rating 

to State Environment Impact Assessment Authority (SEIAA) 

Haryana to grant the Environmental Clearance. The Project was 

considered in 102nd meeting of SEIAA held on 20.04.2017 and 

during the meeting it was observed that License from Town and 

country planning Department, Haryana was valid till 23.03.2017 

and case referred back to SEAC, with suggestion to visit the 

project site to verify any construction or violation and to submit its 

report within 15 days. The case was referred back to SEAC by 

SEIAA vide its letter dated 01.05.2017 addressed to SEAC with a 

copy to Vatika Ltd. But as per M/s Vatika Limited they did not 

receive the said letter and they came to know about this letter 

only on 24.03.2022 during the personal hearing/meeting with 

SEIAA, wherein it was informed that the said letter was received 

by their EIA consultant, which is a matter of record. Then, the 

153rd SEAC meeting was held on 07.06.2017, wherein 2 (Two) 

members subcommittee was constituted to conduct the site visit 

and to submit its report within 15 days from the issue of the letter 

by the Secretary SEAC, and no copy of the letter was issued to 

M/s Vatika Limited, which is a matter of record. When no written 

communication in this regard was received from SEIAA/SEAC after 

20. 04.2017, and the stipulated time_ period had passed as per 

MoEF&CC EIA Notification dated 14.09.2006, they submitted an 

intimation letter to SEIAA, Haryana with a copy marked to the 

Director of (New Construction Projects & Industrial Estates) 

MoEF&CC, New Delhi vide letter dated 04.07.2017, that it is a 

¼~~)VY 
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case of deemed grant of EC as per the above said notification and 

they are proceeding ahead with the Project. 

The PP has further stated that as per EIA notification of 2006, 

they have been submitting 6 (Six) monthly compliance reports to 

SEIAA, Haryana State Pollution Control Board (HSPCB) and 

Regional office of MoEF&CC Chandigarh. But they did not get any 

response from anyone stating that these compliance reports are 

not acceptable. The SEAC sub-committee as formed on 

07.06.2017 visited the Project site on 02.06.2018, almost after 

one year and took the site photographs, and reported that they 

started the Project work prior to the grant of EC. Although, M/s 

Vatika Limited had already informed SEIAA vide their letter dated 

04.07.2017 regarding the deemed EC. Then, they (PP) received 

1st hearing letter from SEIAA vide dated 11.06.2019, and they 

explained the concerned officials verbally about the facts of the 

Project. Then, SEIAA issued final notice for hearing vide letter 

dated 23.12.2021 and accordingly they submitted their reply to 

SEIAA with all facts and supporting documents on 24.01.2022 and 

09.05.2022 through their Counselor/Advocate. The case is still 

pending with SEIAA 

5. The appellant was not present during the site visit of the joint 

committee. He was contacted from the site on phone and detail 

discussion was carried out. Subsequently, the appellant Sh. 

Aashish Sardana visited and submitted his representation dated 

05.07.2022 next day in the office of the Regional Officer, HSPCB, 
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Gurugram (S). The representation is attached as Annexure-R4. 

The appellant has raised the point that the project proponent 

commenced construction prior to making the EC application, they 

made false declaration at various points in its EC application, also 

undertook demolition work without EC approval etc. 

The joint committee has inspected the current status as described 

in paragraph 3 above and depicted in the photographs in 

Annexures R1 & R2. However, verification of the allegation of 

commencing the construction work prior to or aftermaking the EC 
application is now not feasible. 

6. It is reiterated that there is No Environmental Clearance issued 

by SEIAA Haryana for this project and that the Project Proponent 

has carried out the above described works of construction and 

demolitions solely on the basis of the 'deemed EC' as described by 
them in Annexure-3. 

7. The team has forwarded the representations of both,the 

project proponent and the appellant,to the SEIAA Haryana 

through the representatives of SEIAA Haryana in this committee 

for final decision on the EC application of the project proponent 

and the status of deemed EC as assumed by the project 
proponent. 
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The Report is submitted for kind consideration of this Hon'ble 
Tribunal. 

Place: CL.~ ½d"rQ"" 
Dated: I 918 h .. .., 2.-2-, 

sJf-
Sh. V.K. Gupta 

Chairman, SEAC, 

Haryana 

Sub Divisional Magistrate 

Gurugram 

·C C 

Dr. RaJ gh Bondwal 

IFS (Retd) Member, SEAC 

Regional Officer 

HSPCB Gurugram Region (S) 
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The Report is su bmitl:ed for kind consideration of this Hon'ble 

Tribunal. 

Place: ___ _ 
Dated ; ___ _ 

~t1/-A' 
Chairman, SEAC, 

Harya111a 

Sub Divisional Magistrate 

Gurugram 

Dr. Rajbir Singh Bondwal 

IFS (Retd) Member, SEAC 

Regional Officer 

HSPCB Gurugram 
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Annexure-R1
Page 9



Page 10



Page 11



Page 12



Annexure-R2Page 13
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Annexure-R3 Page 19
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Planning & Coordination-INFRA Vatika <planning.infra@vatikagroup.com>

Submission of six monthly EC compliance report - Group Housing Project
5 messages

Shree Tiwari <shreetiwari@vatikagroup.com> Thu, May 27, 2021 at 1:49 PM
To: eccompliance-nro@gov.in
Cc: hspcb@hry.nic.in, seiaa.hry@gmail.com, "Planning Dept., Vatika" <virendhar@vatikagroup.com>

Sub: Proposed Group
Housing Colony Project located at Village Shikhopur, Sector-82A, Gurugram,
Haryana by M/s Vatika Ltd. Submission of Six-monthly Compliance Report – June
2021.

Dear
Sir,

With
reference to the above-mentioned subject, we are hereby submitting a Six-monthly
Compliance report
for June 2021 in soft copies including monitoring reports
Ambient Air, Ambient noise, water analysis, soil
report, DG emission &
noise and site photographs.

We
hope the above report meets your requirement.

Thanking
You

Shree Prakash Tiwari


Planning & Coordination Dept.
DID 455  M: 91.9560950099

Vatika Limited  | Unit No.-A-002, Ground Floor,
Block A, Vatika INXT City Center, Sector-83,
Gurugram 122012, Haryana, INDIA

T 91.124.4177777 | F 91.124.4177770 

June 2021 six monthly EC compliance report_GH project TH.pdf

3257K
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Planning & Coordination-INFRA Vatika <planning.infra@vatikagroup.com>

Submission of Dec 2021 six monthly EC compliance report - GH at Sec 82A,
Gurugram
1 message

Shree Tiwari <shreetiwari@vatikagroup.com> Mon, Dec 20, 2021 at 12:12 PM
To: eccompliance-nro@gov.in
Cc: hspcb@hry.nic.in, seiaa-21.env@hry.gov.in

Sub: Proposed Group
Housing Colony Project located at Village Shikhopur, Sector-82A, Gurugram,
Haryana by M/s Vatika Ltd. Submission of Six-monthly Compliance Report – Dec
2021.
 
Dear
Sir,
 
With
reference to the above mentioned subject, we are hereby submitting Six-monthly
Compliance report for
Dec 2021 in soft copies including monitoring reports
Ambient Air, Ambient noise, water analysis, soil report
& site photos. DG
emission & noise monitoring could not be carried out due to ban on the
operation of DG
sets.
                                                                                     
We
hope the above report meets your requirements.
 
Thanking
You
 
For M/s Vatika Ltd.

Shree Prakash Tiwari


Planning & Coordination Dept.
DID 455  M: 91.9560950099
  
Unit No.-A-002, Ground Floor,
Block A, Vatika INXT City Center, Sector-83,
Gurugram 122012, Haryana, INDIA

T 91.124.4177777 | F 91.124.4177770 

Dec 2021 EC compliances report TH.pdf

3722K
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licenced for plotted colony is now proposed to be used as part of group housing or 

commercial colony (or, similarly, from group housing to commercial colony), the 

difference in licence fees and conversion charges at current rates shall be recovered. 

However, it is clarified that in case site is designated for lower order usage, e.g., from 

group housing or commercial colony to plotted colony, no such difference of licence 

fees and conversion charges shall be due for refund.  

b. Administrative charges against transfer of licence, to the extent upto which the change 

in land schedule of respective licences get affected. 

c. Administrative charges against ‘Policy for change in beneficial interest’ dated 

18.02.2015, to the extent upto which the change in beneficial interest gets affected. For 

example; in a specific licence, in case the ownership of land for entire licenced area, say 

‘x’, lies with ABC Ltd. and after reorganisation 0.4x from the original land gets 

excluded and same area i.e., 0.4x of XYZ Ltd. gets added to the land schedule; then, the 

administrative charges against ‘Policy for change in beneficial interest’ shall be levied 

on the 0.4x area of such licence at the rates prescribed under said policy. 

It is however, clarified that no IDC/EDC shall be recoverable from the applicants 

under this policy. 

4. APPLICATION UNDER THE POLICY: Any two or more developers, who have 

obtained licence(s) for development of colony(ies) in the same sector intend to seek reorganisation 

of boundary of their respective licenced colony through exchange of licenced land, may jointly 

apply to the Director alongwith following documents from each developer: 

i. Board resolution of the developer/company(ies) specifically resolving for such 

reorganisation of licence boundaries under this policy. 

ii. Board resolution of the developer/company(ies) nominating the authorised signatory to 

submit such application alongwith necessary documents to the Director. 

iii. In case the land owners are separate from the developer(s), a NOC from such individual 

land owner(s); and/or Board resolution in case of land owning company(ies) also needs to 

be submitted. 

iv. The existing as well as proposed land schedule for each licence. 

v. The existing as well as proposed boundary of each licence marked on the copy of sectoral 

plan as well as shajra plan. 

vi. Scrutiny fee at prescribed rates for the entire licenced area falling under all licences for 

which reorganisation or boundaries is proposed.  

vii. For each licence, the net areas as per follows be provided; 

a. The net area (and land schedule) being retained, from the original land schedule, for 

the original purpose, for which licence was earlier granted. 

b. The net area(s) (and land schedule) being proposed to be excluded from the land 

schedule alongwith the uses now proposed to be assigned to such pockets. 

c. The net area(s) (and land schedule) being proposed to be included in the land schedule 

alongwith the earlier prescribed use of such pockets. 
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viii. The status regarding creation of third party rights in the colony. 

ix. An undertaking to the following effect be submitted: 

a. There are no changes proposed in the net planned area of licenced colonies from 

that approved earlier. 

b. No third party rights have been created in the respective colony(ies). Else, in case 

third party rights stands created, an undertaking regarding seeking objections 

from the allottees through public notice as well as notice under registered cover, as 

per detailed procedures and proforma prescribed by the Director. 

c. To abide by the terms and conditions as prescribed by the Director for such 

purpose. 

5. EXAMINATION OF REQUESTS UNDER THIS POLICy: All such requests received by 

the Director under this policy shall be examined on merits and upon such examination, the 

Director may direct the developer(s) to furnish/comply with some all of the following 

requirements, as applicable, in a period not exceeding 60 days: 

i. Fresh land schedule as per reorganisation of boundaries. 

ii. Fresh LC-IV agreement and bilateral agreement alongwith replacement bank guarantees, 

if any. 

iii. Fresh layout-cum-demarcation plan in case plotted colony is involved. Upon its in-

principle approval, objections/suggestions shall be invited as per the prevailing policy 

before its finalisation. 

iv. Revised demarcation plan in case of all integrated projects to enable approval of zoning 

plan. 

v. Demand draft for the amount, as demanded by the Director under this policy. 

vi. Registered collaboration agreement between the developer and land owning 

individuals/companies for the affected areas. 

vii. Clear the outstanding EDC/IDC dues as specifically directed by the Director. 

viii. In projects where third party rights stand created, objections on the reorganisation of 

boundaries shall be invited from the allottees through public notice as well as notice 

under registered cover as per the detailed procedures and proforma prescribed by the 

Director. 

ix. An undertaking to settle all the pending/outstanding issues, if any, in respect of all 

allottees. 

x. An undertaking to be liable to pay all outstanding dues on account of EDC and interest 

thereon if any, in future as per orders of the Director. 

xi. Original licence and schedule of land. 

xii. An undertaking that notwithstanding the reorganisation of boundaries and inclusion of 

new land owners/entities, the developer shall continue to be solely responsible for 

compliance of the provisions of the Act/Rules as well as terms and conditions of the 

licence. 
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6. APPROVAL/REJECTION ORDERS: Subject to the compliance of the terms and 

conditions as laid down in the in-principle approval to the satisfaction of the Director, the 

necessary approval may be allowed. In case of failure of compliance of the prescribed conditions 

within the prescribed period, the in-principle approval shall automatically lapse and the scrutiny 

fees shall be forfeited. The applicants may, however, resubmit their request along with fresh 

scrutiny fees, which shall be examined afresh, on merits. 

7. SPECIAL DISPENSATIONS: (i) Depending upon the specific requirements on case-to-

case basis, the Director shall be free to add any further condition at the time of grant of in-

principle approval or with the final permission, as deemed fit. 

(ii) The policy parameters as above shall be implemented with immediate effect.  

(iii) Any exchange of land involving HUDA and carried out in the interest of HUDA at the 

instance of HUDA/Department shall continue as per the present practice and no approval under 

the present policy shall be required in such cases. 

(iv) Any subsequent proposal for transfer of licence or change in beneficial interest shall be 

examined and considered under the prescribed policy and after recovery of prescribed 

fees/charges. 

 

 
 
Place: Chandigarh 
Dated: 15th July 2015 

Sd/-  
(Arun Kumar Gupta) 

Secretary 
For: Additional Chief Secretary to Govt. Haryana 

Town and Country Planning Department 
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Annexure-R4Page 163
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